
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 20/09/2026

(2020) 07 P&H CK 0093

In the Punjab And Haryana At Chandigarh

Case No : Criminal Writ Petition No. 4523 Of 2020

Rajni And Another APPELLANT

Vs

State Of Punjab And Ors. RESPONDENT

Date of Decision : 15-07-2020

Acts Referred:
Constitution Of India, 1950 — Article 226, 227

Citation : (2020) 07 P&H CK 0093

Hon'ble Judges : Mahabir Singh Sindhu, J

Bench : Single Bench

Advocate : S.K. Choudhary, Pawan Sharda

Final Decision : Dismissed

Judgement

Mahabir Singh Sindhu, J

1. Present criminal writ petition under Article 226/227 of the Constitution of India
has been filed by the petitioners praying for protection to their life

and liberty, in view of the marriage solemnized by them against the wishes of
respondents No.4 to 8.

2. Notice of motion.

3. Mr. Pawan Sharda, AAG, Punjab, accepts notice on behalf of respondents No.1
to 3 and requisite copies of the petition have already been supplied

to the State by the learned counsel for the petitioners.

4. Learned State counsel on instructions from ASI Yashpal has apprised the Court
that statements of both the petitioners were recorded and they

stated that at present, there is no threat to their life and liberty.

5. In view of the stand taken by learned State counsel, learned counsel for the
petitioners wishes to withdraw the present petition, at this stage.
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6. Dismissed as withdrawn at this stage.

7. However, it is clarified that in case the occasion so arises, the petitioners
would be at liberty to take recourse to the remedy available under law.
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